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ORDERS OF THE TRIBUNAL 

1, P, C) ~ ~, f~ V/, +- 
T), I.ORDER DATED 26-11..2002. 

Heard Mr.K.c.Kanuugo,Learned Counsel 

for the Applicant and Mr.S.3.Jefla.Learfled 

Additional standing counsei.(on. whom a copy 

of this O.A. has been served) on the question 

of admissicxi of this O.A. 

c4eImr 

In this Criginal Application under 

section 19 of the Administrative Tribunals 

ACt 198 5,the APp1)iCaflt has prayed for a 

direction to the Respondents to implemit 
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NOTES OF THE REGISTRY I 
	

ORDERS OF THE TRIBUNAL 

the UGC pay package and corisequentiul revised 

scales of pay and other incidental service 

benefits at par with other categories of 

staff in that organisati0fl.Th 	eiflg 

purely a matter in the realm of organisaticflal 

policy and pay structure.iustice can be 

better obtained from the ReSPOfldentS,Wt0 are 

emplOyer5.We.thef0,3Po5e of this 

Original APPlication,at the admissiOn staget  

with a direction to the ResPOfldtS to 

consider the represEntations of this class 

of of ficials,with reference to the 

representation of the Applicant dated 

6_112001 under Annexure-7 of this O.A. 

with expedition. There shall however be no 

order as to costs, 

s&d copies of this order to the 

Respondents alongwith original AppllCatiOfl 

and free copies of this order be given to 

learned counsel for both sides. A LA 
/, 
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